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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
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It is hereby notified for general information that the
Institution, mentioned below has been approved by Department of
Scientifioc & Industrial Research, New Delhi, the Presgribed

Authority for the purposes of clause { i1 ) of sub-section (1) of
Section 35 (Thirty Plve/One/ Twe ) ©f the Income~-tax hct, 1961

read with Rule 6 of the Incomewtax Rules, 1962 . under the category
“hsseciation® sub;ect 1o the following conditions i~

i} That’ the 3a§§§§t93tel Renowable Energy Ressarch Institute
will maintain a separaté account of the sums received
by it for scientific research.

That the said Agseciation will furnish annual returns

of 1ts scientific rescarch activities to the Prescribed
Authority for every financial year.in such forms as may
be laid down and intimated to them for this purpose by

30th April each year,

e
e
!

1ii) That the Said Asseciastisn 4511 gsubmit to the Prescribed
Authority by 30th June each vear a copy of their audited
annual accounts showing their total income and expenditure
and Balance Sheet showing its assets liabilities with a
copy of each of these documents to the concerned
Commissioner of Income~tax. t

'iv) That the said Asseciatisn will apply to Central Board
of Diregt Taxes, Ministry of Finance, (Dem ritment of
Revonuc)s, New Delhi, 3 monihs in advance before the
expiry of iz eproval foz furthexr extension.
hpplications »sceived after the date of expiry of
approval are liable to be rejected.
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This Notification is effecti¢e for a period from

24-10-86 te 31-3-88,

7
( Y.Ki Batra )
Under Secretary. to the Government of India

*

Copy forwarded to:e

le

2.

3.

"4,

ALl Comnissioners of Incomé—tax (2 copies?. 36
Director of Inspection (Invest:gatlon?/(special Investlw
gat1onB/IT&Audit/RS&PR/V1g1lance/Intellzgence/ﬁecowary/
Survey/p&pa, New Delhi. -

Directorate of 0 & M Serv1ces (Income~tax), Aiwan~es~
Ghalib, Mata Sundr1 Lane, New Delhi.

The Secret arys Department of Sclentlflc & Industr1a1
Research, .Technology Bhavan, New Mehrauli Road, New Delhi
wwth reference to their Office Memorandum No. 1/789/96

dated g 10-86

" The Joint Secretary & Legal Adviser, Ministry of Law,

Shastri Bhavan, New Delhi.

Comptroller & Auditor General of India (50 copieSQ.

Bulletin Section of D.I. (P&PR?, 2nd Floor, Hans Bhavan,
1.P. Estate, New Delhi (5 copies).

The Diracter, Ssrdar Pstel Ranawablg Energv Research
Instituta, Vallahh Vid?anagar,-388120,‘Gujarak.

Yo
( Y.K. Batra ¥
Under Secretary to the Government of Indla
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